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(b) Government would take action at the 
appropriate time to defeat any activity aimed 
at undermininll the Intell1'ity of India. Any 
threat to the security of the State would be 
firmly and promptly put down. 

All India Service for Engineen 

.126 SHRI MOHAN SWARUP : Will 
the Minister of HOME AFFAIRS be pleased 
to .tate : 

(a) whether there is any proposal to 
Institute an All India Service for Enllinccrs ; 

(b) whetber tbe pattern of tbis Service 
will be tbe same as that of All India Services 
of other categories already in exbtence : and 

lei if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Ye" Sir. 
Tbe All India Services Act, 1951 as amended 
in 1963 provides for the creation of certain 
new All India Selvices, whicb include Indian 
Set vice of Bnllineers. 

(b) Yes, Sir, subject to such modifica-
tions a. may be required to meet the special 
requirements ot tbis Service. 

(e) Salient features of the Indian Service 
of EDlineers are explained in the Memoran-
dum on the constitution of the SerVice, a 
copy of whicb is lilid on the Table of the 
House. [Placed In Llb.·nr, ~e  No. LT· 
379S/70]. Tbis Memorandum is subjeel to 
modification in tbe light 01 tbe comments of 
tbe Stale GovernmeDls. <:oncerned Ministries 
of tbe Central Government and tbe U.P,S.C. 

Police Hlgb-: landL'dnlss against West 
Bengal ~e  nt Employees In 

BerhBmpnre 

-127. SHRI B. K. DASCHOWDHURY: 
wm the Min;ster (\f HOME AFFAIRS be 
pleased to state: 

(a I whether Government are considerinl 
any action alainst the West Bengal Police. as 
urled by the All India Stale Government 
EmployeoR' Federation, in the matter of hillh-
handedne.! on the ~  Benlal Government 
employees in Bcrhampore recently; and 

(b) if so, the detnit5 ~ e  ? 

THE MINISTFR OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHAI : (a) No Sir, 

(bl Does not arise. 

Payment of Dues to Indian Crew by 
Indian Sblpowners 

-128. SHRI DlNKER DESAI: Will 
t"e Minister of SHIPPING AND TRANS· 
PORT be pleased to state: 

(a) whether il is a fact that wages aDd 
dues are being denied to the Indian shipow-
De. s even after Signing off ; 

(b) whether it is also a fact that their 
wages and dues are held up for several 
months; 

• c) whether it is further a fact that th" 
Indian Embassies ab{oad force the crew at 
the ~  ports to sign off with 'nil' and 
advise them to collect their walles in India : 
.nd 

(d) iC so. the reasons thereCor ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
la) and (b). This is not generally true. Tn the 
laH two years. only two such cases have 
heen reported. In the first ea , .. , Mis. 

~~  Shipping C". Bomhay, made on 
payment of "Ages and dues to dne officers 
and 28 sean"n of tl>e S. S. "Garib Nawaz" 
which was subsequrntlv sold in Cambodia 
in May, 1968. In the stcI'nd CO", Mis. 
HIDdustan Shipping Co.. Calcutta, failed to 
pa) the wages and dues of thr .. seamen 
~ e  off in Arril 1969 al Colombo ex·S. S. 

"Oarun". 
(c) No. Sir. 
(d) Does not arise. 

Ileportcd Remark hy an Official of West 
~  Regordlllg Meeting of Consulta-

tive ComDllttee of Members of Parlia· 
ment on West Bengal 

"1:'9 smu INDRAJIT GUPTA: 
DR. RANEN SEN: 
SHRI H. N. MUKHERJEE: 
~  K. HALDER: 
SHRI J. M. BISWAS 

Will the Minister 01 HOME AFFAIRS 
be e ~e  to state: 

(al ",hether hI. attention has been drawn 
:.1 • rerntl in the Hindustan :!>tandard a 
(:alculla Daily. dated tbe 13th June 1970, to 
the effect that one of the Officers of the 
Welt BCD pi GOvernment remarked Ihat 




